FORM 21B
(See rule 11 (1))
(For use in Election to fill a casual vacancy when seat is uncontested)

Declaration of the result of Election under sub-section (2) of section 53 of the Representation of
the People Act, 1951.
Election to the Council of States by the elected members of the Legislative Assembly of Haryana.
In pursuance of the provisions contained in sub-section (2) of section 53 of the Representation of
the People Act, 1951, read with sub-rule (1) of rule 11 of the Conduct of Elections Rules, 1961,
[ declare that —

Smt, Rekha Sharma,

GF Tower 5, Type 7, East Kidwal Nagar,

New Delhi, NCT of Delhi-110023,

sponsored by Bharatiya Janata Party, has been duly elected to fill
the vacancy caused in that House due to resignation of Shri Krishan Lal Panwar on 14.10.2024.

W
Place : Haryana Vidhan Sabha Secretariat, (ASHOK KU MEENA, IAS)

Vidhan Bhawan, Chandigarh. RETURNING OFFICER
for Bye-Election to the Council
of’ States-2024 by the elected
Members of the Haryana
Dated : The 13" December, 2024, Legislative Assembly,

HARYANA VIDHAN SABHA SECRETARIAT

No. HVS-LA-92/2024/ oQ?ﬁ{E‘-—-7J dated Chandigarh, the 13" December, 2024.
Copy forwarded to :-

1. The Senior Principal Secretary, Election Commission of India, Nirvachan Sadan, Ashoka
Road, New Delhi;

2. The Secretary to Government of India, Ministry of Law, Justice and Company Affairs,

(Legislative Department) Shastri Bhawan, New Delhi;
The Chief Electoral Officer, Haryana, Chandigarh:
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4, The Chairman of the Rajya Sabha, New Delhi;

5. The Secretary General, Rajya Sabha, Parliament House, New Delhi;

6. The Director of News Services, All India Radio, New Delhi;

oy A.LR. Station at the Headquarters of the State (Rohtak. Hisar, Kurukshetra and
Chandigarh);

8. The Information Officer, P.1.B., New Delhi; and

9. Smt. Rekha Sharma, GF Tower S, Type 7, East Kidwai Nagar, New Delhi, NCT of Delhi-110023.
for information and necessary action.
@ %

/
RETURNING OFFICER.
HARYANA VIDHAN SABHA SECRETARIAT
Endst. No. HVS—LA—92/2024/0?952 "77 dated Chandigarh, the 13" December, 2024.

Copy is forwarded to all the Members of the Haryana Legislative Assembly for
information.

@,m\
/
RETURNING OFFICER.
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